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SHRI G.RKALRA . . , .hPPL IGANT

V3.

UNION OF INDIA & ORS . .aSSPONDENIS

GORAf;]

SHRI J,P, SHARMA, HON'BLE jVE^BER (j)

fOR THE ;\PPLIGANT . . . SHRI S ,K, SAI'VHInEY

FOR THE RES'POiClElNjTS .,.SHRI R.K. AGNIHOT R,I, J,T .0.
DEPART MENTAL REPRESE rJT AT TJE

1. Whether Reporters of local papers may be '
allov.«d to sec? the Judge ma nt?

2. To be referrad to th® Reporter or not? ^

JUDGE ;vE NT

(DELIVEi-^ED BY SHRI J .P , SHAi^M, HON'BLE Jv-E^BER (j)

The applicant, retired Telegraph Master h=s assailed

thi orders dt.27.7.1989 (Anm xure Al), dt.15.9.1989

(Anns xure A2) and 5.10.19!.39 (Anr^xuris A3 j . All thsss

orders relate to the eviction of the applicant from the

Railway quart'^ r EPT-122, Sarojini Nagar, New Delhi as

the permission to retain the above mentioned quarter had

expired on 30.6.1989, but the quarter was not vacated.

By the order dt. 27.7.1989, the applicant was asked to

show cause and by the order dt. 15.9.1989, General A'lanagsr.

Maintenance, Northern Telecom Region, Eastern Gourt,

Nfsv/Delhi passed the eviction order and by the order
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dt .5 .10.1939, the applic..nt was. jsk d to vacate ths

quarter in. seven days otherwise he will be evicted with

th-eehlp of th^? Polic® Force .

2. Th« applicant claimed the relief of quashing the

aforesaid orders and further to withdraw the proceedings

of eviction against the applicant and also the order

imposing the penal rent on the applicant.

3. On 13.2.92 as v-.-sll as on the earlier date,

12.2.1992 none appeared for the parties. So the

application is being disposed of on the basis of the

ple adings on record .

4. The case of th« applicant is that he retin-d on

31.10.1988 and was permitted to retain the accommodation

for a period upto 31.8.1989 (Annexure A4} .The applicant

purchased a plot in August, 1959 in Sun Light Colony,

Mathura rloan, -Aqw DsKii^ 5y|- -^^^3 ^^33 a^uired by the

Gov^^rnment and he was paid nominal compe nsation of

'•^s.338 and h- was also assured that h^ v.ould be allotted

an .alt«rna-Live land against this acquisition, but no

such plot of land has been allotted: to him in spitf^- of

several representations. It is further stated by th<?

applicant that Delhi Dev^-ioomsnt Anfh-.r..-v-^jpm-nx authority announced

another schorns for ^-iKi tror r-tirco. .oublic s'̂ rvants and. the applicant
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got^ himself registered and he was assured that he will

be allotted a built up flat. The applicant, therefore,

Qesir«d further permission from' ths respondents till

such tim? some r,^lternative accomriro'dation is made

available to him by DDA. It is further stated that

the oraer passed by the Estate Officer directing him to

vacate the quarter is not' a speaking order.

5. The respondents contested the application and stated'

that the re spondents'have clearly informed the applicant

that no further extent ion of retention of the Government

quarter will be allovsd . So notice was issued on 3.8.1989

as per rules. The action was taken up by the respondents

according to th® departmental rules as the retention

of the quarter by the applicant after 31.8.1989 was'

unauthorised.

6. I have seen the^ record and find that there is nothing

to show that the applicant can retain the allotted quarter

to him after his ire-tire me nt. The applicant was

licences only till the tims he vvas in service and further

upto the extended time he was permitted'to retain the

quarter. After that, his po sse ssioh^is unauthorised and

the re spondents have a right to proceed against him under

the Public Premises (Eviction of Unauthorised Occupants)
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Act, 1971. The applic-.int has b en rightly proccGded

and a. notice was served on him under Sub Section (i) of

Section 5 of the aforesaid Act. , The Estate Officer,

therefor-, has decided the eviction of the applicant

according to the l^vv and Bxtant Rules.

7. There is no merit in the application and is dismissed

with cost on parties.
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